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ORDER

Item No. 107
IA 2762 of 2020

The IA is filed by the Operational Creditor in relation to IB-3369
(ND)/2019 with the prayers to permit the main CP to be withdrawn on the basis
of the Settlement Agreement dated 24.03.2020. It is further submitted by the
Counsel for the Operational Creditor that some part payments have been made
and as per the Settlement Agreement, the balance amount is to be paid after
withdrawal of the main petition. It is further urged that the Operational Creditor
may be given liberty to revive the petition in the event of default, if any,

committed by the Corporate Debtor.

Conitd_



o NeLT

o

As per the submissions made by the Operational Creditor, the IA is
allowed and permission is granted to withdraw the main C.P. The Company

- Petition is dismissed as withdrawn. However, the liberty is granted as prayed.

Accordingly, the IA stands disposed ofalong with the main C.P.

T Q~£~a{~

(NARENDER KUMAR BHOLA)

(CH. MOHD. SHARIEF TARIQ)
MEMBER (TECHNICAL)

MEMBER (JUDICIAL)

Jyoti



